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Heard Mr. D.P.Dhalsanant, L, Counsel
éppearing for the Applicant and Mr., U.B.Mchapatra,
Id. Sr. Standing Counsel; on whan @ cgpy of this
OsAs has #lready been served.

Claiming higher rate of ACP beneflt fram
é;e retrespective date, the applicant submitted a
representation under Annexure-A/6 dated 19.1.05.
Within five months of submission of the said
representation, the Applicant has filed this G.A.

under Section 19 of Administrative Tribunal's Act,

1985, Mr. DepP,Dhalsamant, 1d. Counsel for the Lf
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Applicant has stated that even by today' no !eply"'

o APpUnt
has been received by pzr“ in response to his said
ok
representation dated 19,105 and by now six months_ 4

haw lapsed from the date of submission of the
representation dated 19.1.05.

In the aforesaid premised, this C.A., 18

~disposed of with a direction tO the Respondents to

consider the grievance of the applicant Jas'raised i
in his representation under Annexure-3/6 dated
19.1,05,and pass necessary consequential orders ._:_j'f-T
thereon within next 60 days._ |
Send copies of this order to the ReSpcndéf;tﬁ
along with c.-'.@ies of the O.A. and free copies of |
this order be handed over to the Ld. Counsels

appearing for both the parties.
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